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THE PONDICHERRY" PATENTE (ABOLITION) ACT, 1970 o
(Act No. 23 of 1970) -
: 23rd July, 1970.

AN ACT

. to provide for the ;!boht:on‘ of t “patente” in the Union temtory of v
Pondicherry - and for matters connected therewith. = - o )

BE it enacted by the Legislative' Assembly of Pond1cherry in
the Twenty-first Year of the Reputlic of India as follows:—
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Short title, extent and commencement.

"I (1) This Act may be called "'th’e~ Pondicherry Patente
(Abolition) Act,  1970. ’ : ‘

@ It extends to the whole of ithe Upion territory - of-.
Pondicherry. ' R S

NE)] It shall gome 1nto force on such 1 date as the Government
may, by notification in the Official Gazette, appoint..

Definition.

.

2. Inthis  Act, “Government” means the  Administrator
appointed ,by .the President under article v2;39 of .the ,Cons‘titutio,n.,

Répeal and savings.:

3. (1) On the commencement of this Act, the Deliberations
dated 15th December, 1938 enforced by the Arrete dated.
17th December, 1938 s‘xall stand_repealed. ’

‘ (2) Notwithstanding anythmg contained in sub-section (I,
every proceeding or transaction pending under the provisions of the -
Deliberations and the Arrete referred to in sub-section (1) imme-
‘diately before the commencement of this | Act shall, * after 'such
commencement, stand transferred to the Deputy Collector (Revenue),
Pondicherry, or the Administrator of thd - respgctive - regions, as
" the case may be, and such proceeding - or transaction' shall be
disposed of in accordance with. the provisions of the said
Deliberatjons and Arrete as if the said Deliberations and Arrete bad
contmued in force and this Act had ‘not been passed.

(3) Tne provisions of sub-section (2) shall be without pre-
Judice to the general epplication of section 6 of the ‘Generay
Clauses Act, 1897 (Central ‘Act 10 of 1897) as apphcablc under section 2.
of the-Pondicherry General Clauses Act, 15€5 (3 of Ifé‘) :

1" This Act came Into force on I15th 'd £ August i }
No. B—840/68-Rav dated 1% 8- 197@,” ki “8\& 1970. Vde Noﬁma e




- to the interpretation of Acts of the Legislature |of the Union
K tertitory of Pondicherry and the said section' 6 shall apply to
-the repeal of the Deliberations - and the Arrgte referred to
“in sub-section (1) asif the said ~Deliberations dnd Arrete were
enactments. . '

»

'Protgction of action taken in good faith. T ;

4 No suit or other legal proceedings shall llie~~ against the
Government or any person authorised Dy the Government for
. anything which is in good faith done- or intended to ~be done
in pursuance of this Act. - S :






